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MADHYA PRADESH BILL
No. 24 oF 2010.

THE MADHYA PRADESH KASHTHA CHIRAN (VINIYAMAN)
SANSHODHAN VIDHEYAK, 2010.

A Bill further to amend the Madhya Pradesh Kashtha Chiran (Viniyaman)
Adhiniyam, 1984.

Be it enacted by the Madhya Pradesh Legislature in the Sixty-first year of the Republic of
India as follows:—

Short title. 1. This Act may be called the Madhya Pradesh Kashtha Chiran (Viniyaman) Sanshodhan
Adhiniyam, 2010.

Amendment of 2. In Section 2 of the Madhya Pradesh Kashtha Chiran (Viniyaman) Adhiniyam, 1984

Section 2. (No. 13 of 1984), in clause (f), the words and bracket “ circular saw (cutter) the diameters of

which is not more than twelve inches” shall be omitted.

STATEMENT OF OBJECTS AND REASONS

Circular saw (cutter) the diameters of which is not more than twelve inches, is not included in the definition
of “saw mill” provided in the Madhya Pradesh Kashtha Chiran (Viniyaman) Adhiniyam, 1984 (No. 13 of 1984).
This technical shortcoming leads to use of such cutters in conversion of illegally cutted timber. In order to check
the illegal cutting of timber, it is decided to amend the definition of “saw mill” suitably.

2. Hence this Bill.

BHOPAL : ' SARTAJ SINGH
DATED the 19* November, 2010. Member-in-charge.

i, A YEO A1 G W, HEANRYl SR VIR e GRonerd, Wi § ik a9 Jehiia—2010.



